FORM A

PUBLIC ANNOUNCEMENT
(Regulation 14 of the Insolvency and Bankruptcy Board of India
(Voluntary Liquidation Process) Regulations, 2017)

FOR THE ATTENTION OF THE STAKEHOLDERS OF B & C TEXTILES PRIVATE LIMITED

1 NAME OF CORPORATE PERSON

B & C TEXTILES PRIVATE LIMITED

2 DATE OF INCORPORATION OFO0. CORPORATE
PERSON

16" September, 1996

3 AUTHORITY UNDER WHICH CORPORATE
PERSON IS INCORPORATED/ REGISTERED

Registrar of Companies, Delhi

4 CORPORATE IDENTITY NUMBER / LIMITED
LIABILITY IDENTITY NUMBER OF CORPORATE
PERSON

U17299DL1996PTC081977

5 ADDRESS OF THE REGISTERED OFFICE AND
PRINCIPAL OFFICE (IF ANY) OF CORPORATE
PERSON

B-209, OKHLA, INDUSTRIAL AREA,
PHASE — I, DELHI-110020

6 LIQUIDATION COMMENCEMENT DATE OF
CORPORATE PERSON

17" October, 2023

7 NAME, ADDRESS, EMAIL ADDRESS,
TELEPHONE NUMBER AND THE
REGISTRATION NUMBER OF THE LIQUIDATOR

Name: ASHU GUPTA

Address: 204A, Second Floor, S.B.l.
Building, 23, Najafgarh Road Industrial
Area, Opp. DLF Tower, Shivaji Marg, New
Delhi-110015

Email Address: ashugupta.cs@gmail.com
Mobile Number: 98990 21740

IBBI Reg. No.: IBBI/IPA-002/IP-
N00339/2017-2018/10943

8 LAST DATE FOR SUBMISSION OF CLAIMS

16" November, 2023

Notice is hereby given that the B & C TEXTILES PRIVATE LIMITED has commenced voluntary liquidation

on 17t October, 2023.

The stakeholders of B & C Textiles Private Limited are hereby called upon to submit a proof of their
claims, on or before 16" November, 2023, to the liquidator at the address mentioned against item 7.

The financial creditors shall submit their proof of claims by electronic means only. All other stakeholders
may submit the proof of claims in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

N\ / 1 ‘
A NP v

/,JL\
\

Ashu Gupta,

Voluntary Liquidator for B & C Textiles Private Limited
Reg. No.: IBBI/IPA-002/IP-N00339/2017-2018/10943
AFA Valid up to 20" December 2023

Place: New Delhi
Date: 19™ October, 2023
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LEAD MANAGERS TO THE ISSUE | DEBENTURE TRUSTEE™ I REGISTRAR TO THE ISSUE

~” nuvama Memer (DIDBI tustee A KFINTECH

10BN Trasieashlp Services Ld

NUVAMA WEALTH MANAGEMENT LIMITED ELARA CAPITAL [INDIA) PRIVATE LIMITED TRUST INVESTMENT ADVISORS PRIVATE LIMITED IDBI TRUSTEESHIP SERVICES LIMITED KFIN TECHNOLOGIES LIMITED {formerdy known as KIFIN Technodogies Private Limied)
{formerly known as Edelweiss Securities Limited) One International Center, Tower 3. 21st Floor, 109/110, Balarama, Bandea Kurla Complex, Bandsa East, Universal Insurance Building, Ground Floar, Selenium Tower B, Plot Mo = 31 & 32, Financial District, Nanakramguda

801-804, Wing A, Building No 3, Inspire BKC, G Block, Senapaii Bapat Marg, Elphinstone Road West, Mumbai - 400 051 Sir PM. Road, rv‘.urnb.r';'; — 400 001, Maharashira, India Serilingampally, Hyderabad Rangareddi, 500 032, Telangana, India

Bandra Kurla, Complex, Bandra East, Mumbai - 400 051 Mumbai - 400 013 Telenhane No.: +41 22 4084 5000 Telephone No.; +81 22 4080 7073 Teleohone No.: +91 40 B718 2229

Telephone No.: +31 22 4008 4400 Telephone No.: +91 22 6184 3599 DRINN e s Email: itsh@idbitrustee comiashishnaiki@idbitrustes com P A RC

Website: www.nuvama.com Website: www.elaracapital.com Website: www.trustgroup.in Investor Grievance Email: response@idbitrustes.com Facsimile No.: +31 40 6716 1563

Email: ibhfl. ncdi@nuvama.com Email: infl.ncdgelaracapital.com Email: infl. ncd@trustgroup.in Contact Person: Ashish Maik Email: ibhl.ncdipo@kfintach.com

Contact Person: Ms. Safi Dave Contact Person: Ms. Astha Daga Contact Person: Ms. Hani Jalan Website: www.ichitnustes.com Website: www kiintech.com

COMPANY SECRETARY AND COMPLIANCE OFFICER

Mr. Amit Kumar Jain
Indiabulls Housing Finance Limited Investors may contact the Registrar to the [ssue or the Company Secretary and Compliance Officer in case of any pre-issue or post 1ssue related issues such as non-raceipt

Plot No. 4228, Udyog Vihar, Phase-IV, Gurugram, Haryana - 122 016, India, Telephone No.: 0124 6681199; Facsimile No.: 0124 6681240; Website: www.indiabullshomeloans.com | of Allotment advice, demat credit, refund orders, non-receipt of Debenture Certificates, transfers, orinterest an application amount etc.

" 108! Trustesship Sendces Limifed under Regquiation § of SEBINCS Reguiations has by is letfer dated June 15, 2023 has given ifs consent for s appoindment as Dabenture Trustes fo the Issue and forits name fo be incltded in Offer Document and in all the subsaquent periocdical communications senf to the holders of the Debentures issued pursuant o the Tranche f.'l
Iszue. Forfurther details, please see Annexure C of the Tranche I Prospecius.

"Pursuant to order pazsed by NCLT, Mumbsi dafed April 27, 2023, the merchant banking business of Edelweiss Financial Senaces Limifed has demerged and transfemed to Nuvama Wealth Management Limited and therefore the said merchant banking businesz is part of Nuvama Wealth Management Limited. For further defails, please see "Genera! Information” on
page 68 of the Tranche I Prospechus.,

Copies of the Tranche il Prospectus and the Shelf Prospectus have been filad with the Regislrar of Campanies, National Capilal Terrtary of Delfit and Haryana, i terms of section 26 and 31 of the Companies Act, 2013, along with the endorsedicertified copies of all requisile documents, For fudher defalls please ses Malenal Confracts and Documents for fnspachon” on
page 455 of the Tranche Il Prospectus

Disclaimer: INDIABULLS HOUSING FINANCE LIMITED (“Company”), subject io marked conditions and olher considerations is proposing a public issue of secured redeamable non-convertible debentures of face value of 1,000 aach ["NCDs") and has filed the Shelf Prospectus dated June 30, 2023, (the "Bhelf Prospectus”) and Tranche |Il Prospectus datad
Oclober 13, 2023 ("Tranche Il Prospectus”) (logether with Shelf Prospectus and Tranche Il Prospectus, "Prospectus”™) with the Registrar of Companies, National Capilal Territory of Delhi and Haryana, National Stock Exchange of India Limited, BSE Limited and SEBI, The Prospactus is available on the Company's websile al waw indiabullshomaloans com; on the
website of the stock exchanges at wew nseindia.com and www. bseindia.com; on the website of SEBI at wwaw_zebi.govin and the respective websites of the lead managers at www.nuvama.com, wealelaracapital.com and waww trustgroup.in. Investors proposing to participate in the Tranche [ 1ssue, should invest only on the basis of the information contained in the
Prospecius. Investors should note that imsestment in this publicissue of MCDs involves a high degree of risk and for deta#s relating to the same, please refer to Tranche (Il Prospectus and the section on "Risk Factors™ beginning on page 21 of the Tranche Il Prospectus

For INDIABULLS HOUSING FINANCE LIMITED

qul' ;
Mr. Gagan Banga |
Place : Mumbai Vice Chairman, Managing Director and CEQ =
Date : Oclober 18, 2023 DIN: 00010894
FORM A s=a=a=F & s
ofice IS hereby glven that the share certiiicates NO(S or m Indlan Bank
shares bearing distinctive No(s) 188973976-1888976375 under Folio No. : ! SHIaIAIco ALLAHAEBAOAD
DBL0225481, in the books of M/s. Dalmia Bharat Ltd. AND share Certificate [Regulation 14 of the Insalvency and Bankruptcy Board of india _ = -
no. 101241 for 1200 Shares bearing distinctive No(s) 16107147-16108346 (Voluntary Liguidation Process) Regulations, 2017] Zonal Office, Civil Lines, Sitapur-261001
under Folio No. DCB010191 in the books of M/s Dalmia Bharat Sugar and MR i ) - A ALDERS O
Industries Ltd., standing in the name(s) of Sankatha Prosad Dwibedi, has/ =W al= 3 s "uTICE uF SALE E'huchnH
have been |Ost/m|sp|aced/destroyed and the adver‘nser has/have app“ed to Kalice undar Seciion 13(8) of the Securtisafion and Reconsiruciion of Financial Assels and El'l"\:'r":mlﬂlﬂfswu‘ﬂ'! Interes] Act 2007 read with
the Company for issue of duplicate share certificate(s) in lieu thereof. Any RELEVANT PARTICULARS " Fule § {2} and for Rule 318) andlor Rufa 3 (1) of the Secerity Interes! [Enforcamenty Rulis 2002 :
person(s) who s have lin() n e saidshare should odge such daim() L[ e fCipomt P BAC NPT RNRIPUINTER | |, iSO e et et s bttt e e S T e
VSVET_I;]\IGIUCI\T'PSWEI; geg:_sg_?_r;g%i Eggsz;\é?_ﬁgtév\ca KF':IIIIJIA-II—\?(CJTREIB?IS%I'SRII?'I: 2 | Date of Incorporation of Corporate Persan | 16 ?en:ember, 1gg|3. . an “AS IS WHERE IS , AS IS WHAT IS , AS IS WHATEVER THERE IS™ hasis for realizafion of Bark's duas plus interest a5 detailed harsunder and whersas
’ ’ ’ | 3, | Autharity undear which Canporate Person iz | Reaistrar of Companies, Dalhi panseguantupon Tailune bo repay the dues, the undersioned in exercse of power confermed under Section 1304) of the said Act propases loresi e e Bank's dues by
_Il\_lé[\lﬁalzgﬁél\;l%léggSEtI;ILI!I\ISGQMPA]:LLY, ,:;:Y[;EFAB]CA{E._50t903$’.IELET]GﬁT:’ incorporsted! Registered zale of the sald propertyies. The Sale wil be dane by the undersigned through e-suction platiorm provided by the Service Prowdar -
: within ays irom the date of this notice Tailing which the } Jamber | Limi iakili https:i'www.mslcecommerce.com. Physcal Possession of property = not avaliahle st prasent
Company will proceed to issue duplicate share certificate(s) in respect of the said * %iﬁ;:?ﬁ;ﬂ::ng'jh&fj"-,ﬁ:};l;g'::?rl"abI""' UH72000L100GRTCORNT7 p :ama At ] : r ﬂ: ' b ; I DtofDo al Price = s
shares. EI:IIMI:‘H Diatsils of immova Fil:ﬂl!]' IIEH:l_N'I]'H'Eﬂ Reserva il & Eirma Tor
, 5. | Address of the Registared Office and B-209, OKHLA, INDUSTRIAL AREA, | [PropristonParinres/ (il thar peast & parcal of the Ot of possassion | B) Eamesd Morsy submizsion
Date: 17-10-2023 Name(s) of the Survivor(s) Principal Office (If any) of Corparate Persan | PHASE - |, DELHI-NGO020 Diractoris) Guaranior(s) proparty consisfing of) Mofice t) Accounts detaits f;:];{;’l‘,’ﬁff:i
Place: Jaunpur UP Muralidhar Dubey P TN T ; R ¥ Aot of for EMD
6. | Liquidation Commancemen| Daba 17 October, 2023 ‘Date and Time
ol Corporate Parson Shcured Dabt ) Increase in Bid Amount|  of p-Auction
7. | Mame, fddress, Emal Address, Telephone | Name: Ashu Gupta 1.{Branch-Civil Lines, Sitapur, |1.Land il tildng [comanig Eint Bha%a) slusied &l Fol | 14.06.2023 1. 6| R 139,06 Lehhs
Mumber and the Registration Number of | Aderess: 204 A Second Floor, S 8.1, Buiking, Proprietarship [Borromrer-1- Mis | e e ey S &4, | 16.09.2023 b Rs. 1.29 Lakhs ﬁ:&?ﬂzﬂ
e Liquicator 23 r"aji:g_a'f_'_ Road Indusin 3'"’_"“33- ':'EF' DLF i Er::b. Fald, IJ-an-I Rigd Ha [outof total ama of 1,237 Hal inthe name of Shei Kishea | Re 25,32.435.00
Towar, Shivaji Marg, New Dalki-110015 f_dﬁ"*‘-"‘-"'_-"'“'dﬂ_'f'ﬂ-'ﬁ RN ot Trbvmd. Sale desd datied O7-10-1958 regaterad on 11-11- P 29 94,2023
Ernail Address- ashugupta.cs@gmail.com ramlapur, Tehsil-Sukendl, DISCyoon win 5RO Sidnall, Distmict Sitaper via Book no. 1, ather charges 10,00 AM
Iiabile 'q|__a-|-||:.9r QRGO HT40 iﬂ:ﬁ:lﬁrlﬁnmwﬁuyardw Wilume no, 114, Pages 189 fo 154, Barkal ne. 2758 Expooted 154,00 PM
" : bt k- by Siwi Namsh Chandra in favour of Shii Brishna Kant Trived
—y - IBEI Reg. «Ehri Krishna Kant Trivedi 3o a5 under East: Chak Road West GT
m{ (—'ﬁl;llﬁl:ﬁmhn@&!\ @ IS8R D0 NO0338/2017-201810043 Lo S8 TG T Bl p i e oo i s ot o
- = i ¥ : Vilage- Heuse ro 34, Pyarapor, | Munna Pandey '
| ﬁ ﬁ “- | 8. | Last Dake for Submission of Ctams 16" November, 2023 Poat & Thana Sakean, Laharpur, |2, Land with buiding (conlaining Einl Bratta) siaated at Piol
2 yndicate Motics is henaby given that the B & C TEXTILES PRIVATE LIMITED has commenced Sitapur Survey 10 26, Village- Palra Kaan, Pargana- Pesr Magar, 2 31 s, S Lakhe 21.11.2023
Regiona| office 1:- Vipin Khand. Gomti Nagar Lucknow voduntary liquidation on 17" October, 2023 Guarantor- Smt. Bindeshwan | Tehsi- Sidhaui, Disvict Sitsgar, measuning 1.147 Ha in the i 1ill 5.00FM
! ! The slakehoiders of B & C Textiles Private Limited are heraby called upon Lo submit Darvi Wi Shri Knshna Kant Tived 251"::',2 o ml-; h"1"":.:,H,;'!'L,«r_a,";!d,.,.ﬂ'g;;qﬂ, i :il.ﬁ,u I., TR :“" J,J: -:~.-_ 4
or immovable property % ol o (i Limnig, Ol O Dafone: 197 Noemby, 2087, e ks Muielor ol e e aon Lot ot Stapur i Book 5.1, Gluma no, 673, Page 23 and 509 e iy
. . . . . . |;||:| mili da 1it 7. 1ana Sakman, Lahargur, Skapor H ‘ LR . ¥4 Lo ': W AfRAR RS J
The Authorized Officer of Canara Bank under the Securitization and Reconstrugtion of Financial 'Ia""E :r?:l:zli!al |:l::r':§ 1c-r?=.~asl.;:I'l ;’;ﬂ 1 their proof of claims by electronic means only. Al :!?IS.-I-rt-"L'_flI-J:“L::Iij-.':F;iEﬁi: Kﬁ?uﬁ-uzk?-lul-?'li'l;':?i'%.-:!ﬁfr-: &) Rs. 5,000, a4 PN
Assets & Enforcement of Security Interest Act, 2002 and in exercise of powers conferred under cithrs Lake holdars may submit the prosl of claims in nersan. by post or by alsctronic £ hted s Arier Bt Plol o Veisieos-WWest: Plat of
) p p by ¥
Section 13(12) read with Rule-3 of the Security Interest (Enforcement) Rules, 2002, issued Means Madar 2ac North: Pict of Tnekedar Sout Chak Road
demand notice on the date mentioned against account and stated hereunder calling upon the Submission of false or misleading proofs of claim shall attract penalties . : : : . : T :
borrowers/guarantors/mortagagors to repay the amount mentioned in the notice being together b i ::1:;r":'::r::fﬁ'}:‘é‘;::_:f:lI;“EE;';T:D";mﬁI':’L:T;':{";::m-;mﬂ;;g?h'ﬂﬂ'-rmﬂ:rrﬂ"mtlnﬂmnEank-ﬂw'lhmﬂrwrh.ﬁ-tanur during office hours .
with further mt(.are.St a.t contractual rate on the afore_sald amqunt a.nd incidental expenses, costs, Voluntary Liguidator for B & C Textiles Private Limil:e:ll Far dewnloading further details and Terms & Conditions, please visit: 1. https:lfibapiin i httos:esw.metcecommerce. com
charges etc. within sixty days from the date of receipt of said notice. The borrowers/guarantors/ ol
mortgagors having failed to repay the amount notice is hereby given to the borrowers/guarantors/ Date - 19" Octlaber, 2023 Reg. No.: iBBIJIPA—-I]EIl.IIF-Hﬂ-IJSSEf?U‘t T-2013M10843 THE BORROWERISNGUARANTOR|S) ARE HEREEY ROTIFIED AROUT THE SALE MOTICE UNDER THE SARFAES| ACT, 2002
mortgagors and the public in general that the undersigned has taken the symbolic possession of Place : New Delhi AFA Valid up to 20" Decembar 2023 Place Sitspur, Date : 13.10.2023 Authorised Officer, Indian Bank

the Property described herein below in exercise to powers conferred on him/her under section
13(4) of the said act read with the Rule-8 of the said Rules on the date mentioned hereunder. The
borrowers attention is invited to the provision of Sub-Section (8) of section - 13 of the Act, in
respect of time available to redeem the secured assets. The Borrowers/Guarantors/Mortgagors in

TEV s .1 ADITYA BIRLA FINANCE LIMITED

pgxtrrtio:(lrJ]lar and t?te pu_ll)llig in gebr]er?ltar?hherert])y cauti?rgzed not tg dekalfwitrt1 hthe prope:ty. Ar:jy _d?alingt FORM NO. 5 : [: A Pl T A L Registered Office: Indian Rayon Compound, Veraval, Gujarat - 362266.
wi e property will be subject to the charge of Lanara Bank 1or the amounts and interes Corporate Office : 10™ Floor ,R Teck Park, Nirlon Complex, Near Hub Mall,
thereon. Details of the mortgaged Property of which the possession had been taken is as follows. DEBTS REGOVERY TRIBUNAL, LUCKNOW FROTECTING VESTING FIKANDNG ADVIS 4 y

600/1, University Road, Near Hanuman Setu Mandir, Lucknow 226 007 Goregaon (East), Mumbai-400 063, MA.

M o b for flling Roply & Appearance by Publ
Name of the Possession Ngﬁce Summons for filling Reply & Appearance by Publication E-AUCTION SALE NOTICE

Borrowers/ Details of the Mortgaged Properties et of Derard mofica g.A. No. 107:/2022 S oo f Date: 05/10/2023 15 days Auction Sale Notice for Sale of Immovable Assets under the Securitisation and Reconstruction of Financial Assets and
[Summons to Defendant Under Section 19(3), of the Recovery of Debts due to Banks and Financia . ; : 5
Guarantors Date of possessio Institution Act, 1993 read with Rules 12 and 13 of the Debts Recovery Tribunal (Procedure Rules, 1993)] Enforcement of E!EH.ITI}' Interest Act, Imz rli_il_il_!_l'l_th p"]“ﬁ__'ﬂ_t_ﬂ Rule 3 (1) of the -5?-'5"'“1’ Interest IWE“EM} Rules, mﬂz
CanaraBank APPLICANT Whereas the Authorized Officer of Aditya Birla Finance Limited / Secured Creditor had taken possession of the following
CH- LUCKNOW RAI BAREILLY ROAD [18485], LUCKNOW VERSUS secured assets pursuant to notice isseed under Sec, 13(2) of Securitisation and Reconstruction of Financial Assets and Enforcement
Borrower: Smt. Lila Sonif E.W.S house No E-345, Sec M-1 Measuring 30.00 Sq. Mt e Mr. Ajay Pal Singh ...DEFENDANT of Security Interest Act, 2002 (SARFAESI) for recovery of the secured debts of the secured creditor, for the dues as mentioned herein
W/o Sri Shiv Kumar Soni, Sh. fg:g‘esdo r?itV}\jlz:)nglrjirsi?\?dKuﬁgraSt:?kggvx,n ngna? ES;E: others exp. E%FENDANT' below with further charges and cost thereon from the following Borrowers and Co-Borrowers. Notice is hereby given to the public
Shiv. Kumar Soni and| 5 60"No 346, West: House No 344, North: House No 0072023 1. MR. AJAY PAL SINGH S/o Late Chandru Singh, R/O SB 99, Village Rampur Jagir M gesiern! anc. I articuat Jo.She Boimayeets S Lo-AminGe it e-Suction of the. A kWi prabedty o ol balloiof the dels
Guarantor Sh. Raj Kumar | 388, South: 4.50 mt Wide Road. 13100023 Beta-1, Block D, Greater Noida, Uttar Pradesh 201301. (Borrower) due to the Aditya Birla Finance Limited will be held on "As is where is’ "As is what is” and "Whatever there is" basis.
2. MR.ManojKumar S/o Late Chandru Singh, R/O SB 99, Village Rampur Jagir, Beta-1 : :
BRANCH- SPECIALISED MICRO FINANCE BRANCH, LUCKNOW [03280], LUCKN Block D, Greater Noida, Uttar Pradesh 201301. (Co-Borrower) DATE & TIME OF E-AUCTION : 10.11.2023, BETWEEN 11:00 A. M. TO 01:00 P. M.
Borrower: M/s Omkar | House No -208/C-1 , Type -EWS, Situated at Sector-C-1 Rs. 3. Mrs. Babita W/o Mr. Ajay Pal Singh, R/O SB 99, Village Rampur Jagir, Beta-1, LAST DATE OF RECEIPT OF KYC & EARNETS MONEY DEPOSIT (EMD) : 08.11.2023
Associates (Prop. Ambrish | Kanpur Road Yojna, Lucknow , Area 42.21 Sq. Mtr., own by Sri | 39,14,695.67 Block D, Greater Noida, Uttar Pradesh 201301. (Guarantor) . garmesilionsy | Bemaadlitice
DW_'Veq')’ Sh. Ambrish Ambrish Dwivedi &amp; Suneeta Dwivedi, Boundaries: East: +intt. & 4. Mrs. Saroj Rani W_lo Mr. Manoj Kumar, R/O SB 99, Village Rampur Jagir, Beta-1, sr.| Mame of the Borrowers & Description of Properties Reserve Price ; :
Dwivedi S/O Ram Asrey others exp. Block D, Greater Noida, Uttar Pradesh 201301. (Guarantor) ™ ral 5 Sacrad Lot ad Brts P caisian (07} Deposit (EWD) (in¥) /| Date and Total
Dwivedi and Guarantor House No 204, West: Road Wide 4.5 Mtr., North: House No:- 5507073 5. Mrs. Rakesh W/o Late Chandru Singh, R/O SB 99, Village Rampur Jagir, Beta-1, ; Imcremental Valwe | Amsunt (inT)
Smt. Suneeta Dwivedi W/o | 209, South: House No:-207. i Block D, Greater Noida, Uttar Pradesh 201301. (Guarantor) ;
» N 13.10.2023 6. Mr. Deepak Agarwal S/o Mr. Jagadish Agarwal, 1-239, Delta-2, Greater Noida, = PROPERTY NO. 1 : All that piece & parcel of property 90.500/-
Ambrish Dwivedi Uttar Pradesh- 201301 (Guarantor) |bearing Flat Mo. FF-01, first floor, without roof right, (B Ninet
BRANCH- CHOWK BRANCH (2781), LUCKNOW In the above noted Application, you are required to file reply in Paper Book form in two admeasuring 32 sq. mtrs. Constructed on freshold 9,05,000/- | * "L Fl_"
- . ousand Five
Borrower: Mrs Chinta devi | Flat No 124, Floor 2nd Type 3BHK Vill-Anaura Faizabad |Rs, 27.34.514.21 sets allong with documents an.dl affldawts_ (if qny), personally or through your duly |Residential Piot Mo, 48, which is situated at Khasra No.| (Rs. Nine
P authorized agent or legal practitioner in this Tribunal, after serving copy of the same . i . - : Hundred Only)
W/O Ghanshyam Sharma | Road Lucknow-226028, Area 148.18 Sq. Mtr., Own by Mrs +intt. & ) ) . 7= 143 A, Sai Garden-Il, APS Ashiyana Hesght-ll, Shahberi | Lakhs Five
) . : . on the Applicant or his counsel / duly authorized agent after publication of the g ! ! ; /
and Mr Kunwar Raj Kumar Chinta devi W/O Ghanshyam Sharma and Mr Kunwar Raj | others exp. summons, and thereafter to appear before the Tribunal on 22.04.2024 Af Pargnan, Greater Noida (W), Tehsil : Dadr, Gautam Budh | Thousand 10,000/-
Harshvardhan S/0 |Kumar _Ha.rshva}rdhan S/0 Gha.nshyam Sharma, ™J708.2023 10:30 A.M. failing which the application shall be heard and decided in your absence. Nagar, Uttar Pradesh-201 308. Bounded as :- - North ;| Only). [Hrﬁ Ten
Ghanshyam Sharma z°::_"g"es- SEaSt- Ospe"trfFl’fl‘chWj;té Stairs and Corridor, —3172023 P Registrar Others Plot: * South : Flat No. FF-02; « East : 20 ft. wide ietsaedd o]
orth- Lpen Space, sollth- Fat No 122, " Debts Recovery Tribunal, Lucknow road: - West : Flat No. FF-03, (PHYSICAL POSSESSION)
Date:- 19.10.2023 Authorized Officer <~ PROPERTY NO. 2 : All that Piece and Parcel of Property 1,36,800/-
Bearing Flat No. GF-004, Ground Floor, Without Roof|13,68,000/-| (Rs. One Lakh
Reght, Constructed on Freehold residential Plot No. 70, 71, (Rs. Thirty Six
& T2, Which is situated at Khasra No. 143 A, 5ai Garden-| Thirteen | Thousand Eight
I, APS Ashivana Height-ll, Shahberi Pargnan, Greater| Lakhs Hundred Only)
: : Noida (W), Tehsil : Dadn, Gautam Budh MNagar, Uttar | Sixty Eight !
unio notlono an E-AUCTION Pradesh-201 308, Bounded as :- -North : Others Plot; -| Thousand | 10,0001
NYOTICE South : Flat No. FF-005; » East : 20 ft. Wide Road; - West|  Only). (Rs. Ten
: - : Flat Mo, GF-003, (PHYSICAL POSSESSION) Thousand Only)
H CIRIEMTAL LIKITE thE rl':l rﬂﬂ I||II I_J l:-':ln EH[‘JK I|.-I pﬂnll !. “r. HIHI‘IEF : 21.]':'.2”22
: =+ PROPERTY N 3: All that Piece and Parcel of Property 1.63,800/-
AP, Bearing Flat No, GF-00%, Ground Floor, Without Roof (Rs. One Lakh 0I5
Circle Sastra Centre, 4th Floor, Bay 21-22, Sector 12, U.E Karnal s pa penira st ot Constrcted o Feehald residentia it No.7o, 1322000 | “sixtyThree [ (%% BB
5 . . : . | :
r r . r . & T2, Which is situated at Khasra No. 143 A, 5ai Garden- Thousand Eight
= " ; 3 Lakh Tw
Fhﬂ ne. U 1 84‘ 4‘] 3 5 3 54: E]“H ll . CSBZ 6 ﬂ @ [J “h- COo.1n Care Il, APS Ashiyana Height-ll, Shahberi Pargnan, Greater|_ s Hundred Only) ki
1. MS. VEEITA |, . Thirty Eight Thousand
1 KUMARI Noida (W), Tehsil : Dadr, Gautam Budh MNagar, Uttar T d i SRR
SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES Pradesh-201 308, Bounded as - -North : Flat No. 005;| o oan | jgpg/- [ ourune
Wo. Mk MUMAr|.couth - Shop No. 2; +East - 20 ft wide Road: -West :| M) (Rs. T TINtyFve
E-Auction Sale Notice for 5ale of Immovable Assets under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, Kilotoal JRLAEIE 2RV N £, SRS 4 - SRR ML I, o0 And Twenty-
: ofp Flat Mo. GF 002, [PHYSICAL POSSESSION Th d On ¥
2002 read with proviso to Rule & (8) of the Security Interest (Enforcement) Rules, 2002, |LoAN A/C. ND. - at M. GF D0Z. { I ousand Only) Siy Paise
Motice is hereby given to L'I.'I-F.' public in _general and in n-_arri-:ular_m Tlhe Borrower (5] a_nd Duara_n'rt:nr (5} that the below d-E":'-I:rithl'l immaovalile property ABFLND DSE0OUD0S4065 | = PROPERTY MO. & : All that Piece & Parcel of Property Only) Due a5
mﬂrtqaqed."c_harge.d to the 5ECI_rIrFEl:|I|:FEdITDF.‘t|:1rI"£: r_'u['mtru-:tll:'r;lr:-’ph:.'s.‘!c.al.- syrmbolic FID‘J-_SI'_:.SE-IL‘.I'I Dh.“h"?h has I:u.EEﬂ ta.ken by.the AuthF:rlsed Officer of the Han.k.-‘ E:AHFLHE_HSBI]I]I]MI]EHE Bearing Flat Mo. UG-01, upper Ground Floar, Without 90,500/- lan 2110.2022
Secured Creditor, will be sold on®As is where is™ “As is what is', and “Whatever there is” an the date as mentioned in the table herein below, for recovery of its ; ~ .
_ . . Roof Right, admesuring area 32 sq. mirs. Constructed (Rs. Ninety
dues due to the Banks Secured Creditor from the respective borrower (5] and guarantor (s). The reserve price and the earnest money deposit will be as Freehold. residential Plot No. 48 Which is situated 9,005,000/ - Th d Fi
mentionedin the table below against the respective properties, o }{;E o JESI 2 I: Cai EUln:I : i fpgls';lhl.m i (Rs. Nine H mi:g mlm
f L ] (s i (s > -
SCHASULE OF THE SECURRD ASSETS |E-|1leu htjgl'asmﬁh;?iap--r' aon it Nk :wf | 2K0s Fve e / v
Name of the Branch, Description of the A} f. of Demond Mofice u/s 13(2) of SARFESI ACT 2002 | A) Itle.':;rre F‘ri:lte l:;lﬁzluils of " '.[Lgdri Il:'uﬁutam }Eudahgﬂaclnr Uttar F'ral:le*sh-ﬂll:'ﬂ 308 Thousand 10.000/-
o o : " -. NP i {in Rupegs Date/ the encum : X i ) Onlvl. :
Nﬁﬂl::?t::::::::ﬁ: 'ﬂﬂlﬂ? b.:j fﬁiﬁ.’ﬂ-‘ﬁ S} Ovtstanding Amaen o n B) EMD (las dote Iint:etnl Fones Bounded as - “North : Other Plot; -South : Flat to,[ " (Rs. Ten
] FEer s i €) Possession Date u's 13(4) of SARFES| ACT 2002 of deposit of EMD) . | known fo LG-02; *East - 20 ft. wide Road; West : Flat No. UG-03, Thousand Only)
of the Borrower/ Name (mortgogers €) Bid Increase | E- Auction | the secured
Guarantors Account of property(ies)) D) Mature of Possession Symbalic/Physicol/Constructive Amount eraditors (PHYSICAL POSSESSION)
Branch Office : 1. All that Part & parcel of single| A} 24.09.2021 | Property-1 09.11.2023 NOT = PROPERTY NO.5: All that Piece and Parcel of Property 146 500/-
Thana :hhnppﬂr story residential hU'Id'lng on nh:,r Bl Gutstaﬁd”]g as on 31.08.2021 is ﬂsl E'.I I:: } ?;Elﬁﬁgﬂn? Feam KNOWR Hea”ng Flat Mo, UE":I:CI. LIgkper Ground FI':!:II'.. Without 14.65.000/- {Hﬁl UI“E Lakh
Smt. Moenika W/o Sh. Hem Raj and| measuring 214 Sqyards situated|4402211/81 plus further interest w.e.fl ¢y ge 20000/ 11,00 AM TO fioof Right, admesuring area 52 sq. mirs. Constructed | |:|;|5 Flurnr Six
Sh. Hem Raj sfo Sh Mewa Ram)|at sainl mohalla VPO Mustafabad | 01.09.2021 & expenses minus recovery if any Property-2 BANK an Freehold residential Plot No. 48, Which is situated at FEHH;EI'I Thousand Five
(Borrowers), Sh. Sarwan Kumar|gpposite Sukhdaspur link road|CHP-1)05.03.2022 & (P-2)29.12.2022 g.[ E:E'f:‘:.ﬁg.-“." i Khasra No. 143 A, Sai Garden-IL APS Ashiyana Height-1l| 0 | ot Only)
S/a 5h B..:il.mrsd. Dass Sh. Puran|.ik Tehsil Mustafabad owned by | D) Symbalic Possession | {1 Rs 2:5.'1:*33.-': 400 PM Shahberi Pargnan, Greater Noida (W), Tehsil : Dadi, et 2
Chand 5/o0 5h Mewa Ram|gme ManikaW/o Shri Hem Raj vide gift deed no. 947 dated 20.09.2007 registered with Sub Registrar, Mustfabad, Distt Yamuna Gautam Budh Magar, Uttar Pradesh-201 308, Bounded T y d 10,000/
[;ual'aljtnrsl G Magar bounded as under:- Morth: 69-0 + 10-0 street, South: 34-6 + 36-0 property of 5h.Puran Chand, East: 10-0416-0+12-0 as :- *North : Other Plot; +South : 20 R. wide Road, ;HIH]'" :H’ T :
ﬁ:&%é:;‘ﬁgﬂfﬁg S property of Sh.Vinod Kumar & Sh.Tej Prakash, West: 18-0412-0 property of Sh_aswant. "East - Flat No, UG-01 & UG-02; West : Dthers Plot, g Thouw i ;En )
1‘;1 Hﬂﬂ-‘ﬂ'ﬁ'i]lﬁlﬂﬂm?;é ! 2. All that Part & parcel of residential House bearing MC No B-XOXXKIV-1119 (old) & B-XO0V-1119/1969/2 (NEW) measuring 256 {PHYSICAL POSSESSION) san by
sguare yards comprised in Khasra Mo 27//19/2/1-3-4 Khata No 1663/15872 as per Jamabandi for vear 2006-07 situated at

For detailed terms and conditions of the sale, please refer ta the link provided in Aditya Birla Finance Limited / Secured Creditor's
website i.e. https://personalfinance.adityabirlacapital.com/properties-for-auction-under-sarfaesi-act.aspx.
Contact Nos.: Aditya Birla Finance Limited, Authorized Officer - (1) Mr. Mukesh Kumar Choudhary (mukesh.choudhary@

Haibowal Kalan locality known as Prem Nagar reear loshi Magar Tehsil & Distt Ludhiana bearing wasika no 8779 dated 16.12.2013 and bounded as under:- East:
Road 20wide 437067 West: Meighbor! Harcharan Singh 4706 North: Vishal Gupta 109" South: Passage 20 wide 472"

TERMS .&HD'EDHDI‘I-'PGHS :1, The sale shall be suldject to the Terms & Conditions prescribed in the Security Inter::s'Lch*:f-:}rmncnﬁ' Rules iﬂtfl? and to t.h&f-:u.Hr;'uwing adityabirlacapital.com) M. No. 9343976618 / 9004266300 You may also visit nearest branch or contact ADITYA BIRLA
further conditions: 2. The properties are being sobd on 'A% 1S WHERE 15 BASIS and “AS 1S WHAT 1S BASIS" and “WHATEVER THERE IS BASISY 3. The particulars of Secured OFFICIALS 1) Mohit Sharma : mohit.SharmalS@adityabirlacapital.com - M. No. 9873913955 3) Mr. Ved Prakash Mishra
Assets specified in the Schedule hereinabove have been stated to the best of the information of the Authorised Officer, but the Authorised Officer shall not be (vedprakash.mishra@adityabirlacapital.com) Mob, No. 9008026730
. adi-

answerable for amy error, misstaterment or crmission in this proclamation., 4. The Sale will be done by the undersigned through e-auction platform provided at the _ _

:l_ } I ary r, mi I F oo |d| In this p rmats = b;? . Wi . 2 oy Fl'él ; ] I;rg L1!. oM FITe praw e Place : Gautam Budh Nagar, LL P Authorised Officer

- 3 F F [ = r -
Website https/fwww msteecommerce.com on dates as given above, 5. The publication is also a statutory notice of 15 davs tothe borrowers/ guarantors) martgagors., Date : 1910.2073 ADITYA BIRLA FINANCE LIMITED
6. For detailed term and conditions of the sale, please refer wwnw.ibapiin, www tenders.gowin, wawwmstcecommerce.com, https:Yeprocure.govin/epublish/app, 7.
The properties may be inspected after prior appointment from authorized officer. 8. All statutory due/attendant charges/ather dues including registration charges,
stamp duty, taxes, statutory liabilities, amears of property tax, electricity dues etc. shall have to be borne by the purchaser
STATUTORY SALE NOTICE UNDER RULE 8(6) OF THE SARFAESI ACT, 2002
Dated: 19.10.2023 Place: Karnal Authorized Officer, Punjab National Bank, Secured Creditor
financigleg@-cpigy-in o0 © New Delh
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ccomtimeed from presions page,

* Prior fo completion of an infernal resfructurng on 30 June 2023, Advent international Corporafion ("AICT @ 10.21 The Lefter of Offer has been updated to include the dosing market price of the Equity Shares of the Target Original Schedule | Revised Schedula
wiimately managed (acting as portfofic manager or investmant advisor] Advent infarnational GPE 1X Company as on the date of the Public Announcament (i.e., 26 December 2022) respectively on BSE and of Activities of Activities
Fuinds and the Adven! International GPE X Funds, On 30 June 2023, AIC was converted inlo a Delaware NSE. Please refer io paragraph 3 of Section V| (Background of the Targe! Company) on page 42 of the No.| Name of Activity {Day and Date)™ (Day and Date)”
himited partnership, Advent Infernationa!, LR {*Al LP"), and a new Delaware corporalion, AIC Parenf, Inc., - Letter of Ofer, for further details. : (as disclosed
:ﬂﬂj Ij;i":ﬁ“; :ﬂfﬂ%ﬂﬁmﬂdﬁﬁ f;ﬁﬂgfﬁ; fgﬁ“&”;ﬂ”;ﬂ;mgﬁntﬂf Ef"'f*g- ""-":“-H”'L”A’dmmgg; © 10,22 The Letter of Offer has been updated to clarify that there are no deposilory receipts of the shares issued in in the DLoF)

I - = T -_ - : ! ' - I .
Intemational GF. LLC. AIC Parent, Inc. has & diffuse base of shareholders and is confrolled by its board of | f;lar?ﬂ L?;;;T: J-'EJ.I Egu g::;girz?entr Z‘Eﬁ"ﬁﬂiﬁfn? O, Eﬂiﬁf&?&'ﬁé’ "3 o Sechon Y Bechunt of the- 6| e R 1“&;”[1&? :?353 3 mﬁgg} 2023
directors. The Resfructuning as such will nof give dse fo any change in conirol requirements refating fo the - ; ' Fip N :
benefictal ownership of AT LP AIC was inlfially registered as an fnvestment adviser with the SEC on @ 1023 The Letter of Offer has been updated to include the composilion of the board of direclors of the Target 13. | Last date of communicating the rejection/acceptance Thursday, Maonday,

28 May 1987 [SEC registrafion number 801-29357). By vidtue of the Resfructuring, Al LP has taken on the Company as on Ihe_dat-e of the Lather of Offar. Please refer to pam_u:;:mph 16 of Section VI (Background of and completion of payment of consideration or refund 16 March 2023 20 Novamber 2023
licence of its predecessor. Further, no natural person holds 10% or move with respect fo the economic and the Target Company) on page 43 of the Letter of Offer, for further details. : of Equity Shares fo the Public Shareholders of the
veding nghts in AIC Parent, Inc. Since thene is no natural parson who meels the crleria sef owl under Rule © 10.24 The Letter of Offer has been updated 1o addiionally include the key financial information of the Target : Target Company
9 of the PMLA Rules, Ms. Susan Gentile, the Chief Financia! Officer of each of AIC Parent, Inc. and Al LR, - Company based on its annual audited consolidated financial stalements as on and for the financial year 14. | Last date for publication of post Open Offer Friday, Tuesday,
is & nafural person who hoids the posifion of senior managing official and would be considered fo be the | ended on 31 March 2023 and unaudited limited review consolidated financials for the three months period public anneuncement in the newspapers in which 24 March 2023 28 Novambar 2023
baneficial owner of each of AIC Parent, Inc. and Al LP under the PMLA Ruwles. Further, the board of ended 30 June 2023. Please refer to paragraph 18 of Section V| {Background of the Target Company) on the DPS has been published
direclors of AIC Pavent, Inc. consists of the following mdhiduals: (f) David Marks Mussafer (Chairman); pages 43 and 44 of the Letter of Offer. for further detals : =2
10.25 The pre and post Offer shareholding pattern of the Targel Company and related information has been ! triggered open offer will be completed node B helow
A The mvestment decisions for each of the Advent infernaliona! GPE IX Funds and the Advent Infernational :

Motes:
(1) The ongingl schedule of activilies was indicalive (prepared on the basis of timelines provided under the
SEBI [SAST) Reguiations| and was subject fo receipt of refevant approvaels from vanous statufory £

updated as on § Oclober 2023 (unless otherwise specified). Please refer to paragraph 19 of Section V1
[Backgrownd of the Targel Comparny) on page £5 of the Letier of Ofier, for further defails. :

GPE X Funds are made by an invesfment committes. which for investments in Asia, consists of David :
10,26 The Letter of Offer has been updated to include that the Acquirer has opened an escrow account with

Mussafar, Ches Pike, and Trcla Glynn,

10,11 The Letter of Offer has been updated to include that the Acquirer, PAC 1, PAC 2 and the Ta Company, ] | f nfioned i il it
respactivaly, are not registarad I:v'nh any regulatory and.‘urgﬂq-.-'ernmm autharity in any taﬂadﬁlaaseprafgr : Manager to the Open Offer have jointly by way of a letter dated 3 July 2023 replaced Kotak Mahindra Bank 4 ﬂﬂirﬁ'rﬂﬂgéf e T SN SIS A Al o 00,00 Mo 0
to: (i) paragraph 4 of Section IViA) (Detalls of Berhyanda Limited [Acquirer)) on page 29 of the Letter of Limited as the escrow agent, and accordingly, fo fransfer the cash deposit of INR 402,62,60,000/- from . (3] There has bean no competing offer
Offer: (i) paragraph 4 of Section IV(E) (Details of Berhyanda Mideo Limitad) (PAC. 1)) on page 34 of the | Kotak Bank Escrow Account to the Escrow Account. Please refer to paragraph 5 of Sectlmn VINE) (Financial E y ; - a EE?',;; .r o
Letter of Offar. {ii) paragraph 4 of Section IV(C} {Detalls of Jusmiral Midco Limited) on page 36 of the Latter | Artangements) on page 48 of the Letter of Offer, for further details. Section V (Financial Arangements) of (4] Actual dale of receipt of SEBI' final abservatians on the DLoF: :
of Offer; and (iv) paragraph 8 of Section VI [Background of the Targe! Company) on page 42 of the Leter of the DFFS stands accordingly amended. : (3 Date fafing on the 10th Working Day pnor lo the commencement of the Tendering Period, The Identiffed
Ofer, for further detads = 1027 The Letter of Offer has been updated fo include the source from which the Acguirer has received the Escrow Efa{ﬂﬁ rm;; ;:rﬂ:gﬁi'ﬂ mﬁe F'E'[f t:d.'E'-:i! %ﬂ:mg ?mﬂ?:rim:: ?;r:;j;]gidjﬁ -Eeﬂgumtﬂirﬁ
10.12 The Letter of Offer has been updaled to include that the Acquirer, its direclors and key employees do not Amount depu_site-:l in the Escrow Account. Pleaze refer to paragraph ¥ of _E'ra:tinn _‘-.-'II(B] {Financial : this Open Dﬁera-za:r; fima ,ﬂn’nrlr.:- the cl'nsun;; af;ﬁgll'.l'ﬂfrﬂenﬂg .I'—"engul:un' J gl
have any relationship with or inferest in the Target Company and other members of the promoter and Arrangements) on pages 45 and 49l of the Letler of Offey, for further. delalls. Section V. (Financlal : (6] The dispatch of the .'_JI.:.rF-,.,.—g.g compieted on 14 Oclober 2023 -
promaoder group of the Target Company except for the, (a) Underlying Transaction that has triggered the Arrangements| of the DPS stands accordingly amended, : 7 The remmmann-'ar it the .'Dﬂmvf'i hlishad on 17 ﬂﬂfﬂ-b;ﬁ'." 3023
Open Ofer; (b) Acquirer's shareholding in the Target Company; and (¢} following directors of the Targat 10,28 The Letter of Offer has been updated 1o inchede thal the documents will be available for inspection Lo the ' . : P : :
Company that have besn nominated by the Acquirer effective from 29 September 2023: (i) Mr. Vaidheesh - 8" Tha Acquirer, pursirant lo tha Share Purchase Agreament and In accardance with the appifcalia law
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Paragraph & of Section ljA) (Defailz of Berhyanda Limied (Acquirer]), of the DPS stands accordingly amended. :

Ennazwamy; (i) Dr. Vedukuri Venkata Maga Kali Vara Prasada Faju; and (i) Mr. Pankaj Patwari. The Leiter -

of Offer has also been updated 1o include that the Acquirer does nol have any relationship with the Public :
Shareholders of the Target Company in connection with the Underlying Transaction andior the Open Offer.

Plezze refer to paragraph 10 of Section IV{A) |Details of Berhyanda Limited {Acquwirer)) on pages 31 and 32 ¢
of the Letter of Offer, for further details. Paragraph B of Seclion I(A) (Defails of Barhyanda Limited -

{Acqguirar]), of the DPS stands accordingly amended,

The Letter of Offer has been updated to include that PAC 1 and PAC 2, their respective directors and key -

employees do nof have any relationship with or interest in the Target Company except for the Underhying

Transaction that has friggered the Open Offer. The LoF has also been updated to include that the PAC 1 ¢
and PAC 2 do not have any relationship with the promater and promater group of the Target Company (other -
than the Acquirer) except for the Underlying Transaction, that has friggered the Open Offer. Further, PAC 1 -
and PAC 2 do nol have any relationship with the Public Shareholders of the Target Company in connechion

Dautsche Bank AG., Mumbai branch pursuant to the escrow agreement enterad by the Acquirer with !
Deutsche Bank AG. Further, the Letter of Offer has been updated to include thal the Acquirer and the

Public Sharsholders electronically during the Tendering Pericd. Please refer to Section X1 (Documents for

Inspechion) on pages 77 and 73 of the Letier of Ofier, for further details.

10.29 The Letter of Offer has been updated to inchede that the Acquirer has acquired conkrol over fhe Target :

Company on 29 September 2023 in accordance with the SEBI (SAST) Ragulations, prior to the
commencement of the Tendering Perod for the Open Offer, accondingly the acceptance of Equily Shares
tendered pursuant to the Open Offer will be implemented by the Acquirer and PACs through Stock
Exchange mechanism made available by the Stock Exchanges in the form of separate window -
[“Acquisition Window") as provided under the Takeover Requiations Master Circular and accordingly the
LoF (including the cover page} throughowt has been amended to delete any references fo the off-market |
saflement and related aspects (including deletion of the Off-Market Form of Acceptance cum
Acknowledgement). In view of the aforementioned, the disclosures with respect 1o the acceptance and
sefflement of the Open offer have been appropriately amended in the Letter of Offer at: (i) Section X :

reguiatany aithoniies.

including the SEB! (SAST) Reguiations including Reguiation 22(2) of the SEBI [SAST) Regualions (1.8,
fhe Acquirer has made & cash deposidf of INR 328000 00 000~ (being in excess of T00%: of the
Maximum Consideration payable under the Open Offer assuming full acceplance), has acquired on
29 September 2023, in & single Iranche, from the Sefler 12,75,37,043 Equily Shares of the Targe!
Company represenfimg S0.10% of e Voling Share Capital and along wilh the acquisifion of
12,75.37.043 Equity Shares of the Target Company representing 50.10% of the Voting Share Capital,
the Acquirer nominaled certain individuals for appoiitment as direclors feffective from 29 Seplember
2023) on the board of directors of the Tergef Company (whife certain directors of the Target Company
who ware nominated by the Seler or members of the promaoter amd promoter grovp of the Target
Company as disclosed in he publicly svalable shareholding pattern of the Targel Company for the
quarter ended 30 June 2023, have resigned from the board of direcfors of the Target Company),
Accordimgly, the Acquirer has acquired confrod over fhe Target Company.

[Procedure for Acceptance and Setflement of the Open Offer} on page 55 onwards of the Letier of Offer; :
and (i} Section ¥ [Compliance with Tax Requiremants) on page B85 onwards of the Letter of Offer. Section
VIl (Procedurs For Tendering The Equity Shares In Case Of Non-Receipt OF Leffer OF Offer) of the DPS ¢
stands accordingly amended. :

12, The Acquires, the PALCs and their respective direciors accept full responsibility for the information contained
in this Pre-Offer Advertisament cum Corrigendum (othar than such information as has been obtained from
public sources or provided by or relating to and confirmed by the Manager, the Targe! Company andior the
Seler) and also for the obsgations of the Acquirer and the PACs laid down in the SEBI [SAST) Regulations

with the Underkying Transaction and/or the Open Offer. Please rafer to: (i) paragraph 8 of Saction IVi{B)
{Details of Bechyanda Mideo Limited) (PAC 1)) on page 34 of the Letter of Offer; and {8} paragraph 8 of -
Section IVIC) (Detaiz of Jusmial Midco Limited) on page 37 of the Leiter of Offer, for further details. -

10.14

foreign regulator from dealing in securities. The Letter of Offer has aiso been updated fo include that neither - Original Schedule | Revised Schedule
the Acquirer nor the PACs, nor the respective direclors of the Acquirer and PACs, nor the respective kay - of Activities of Activities lsued on behalf of the Acauirer and the PACS by the Mangaer
managenial employees (i any} of the Acquirer and PACs, nor Advent International GPE 1X Funds, nor No.| Name of Activity (Day and Date)” | (Day and Date)” = - = = w, = g
Advent Intemnational GPE X Funds and nor Al LP and nor AIC Parent, inc. have been categorized/declared (as disclosed I‘Dt k Kotak Mahindra Capital Company Limited
as wilful dafaulter/fugitive economic offiendar by any foreign regulator, Plaase refer to: (i) paragraphs 15 and in the DLoF) = | 27BKC, 1st Fioor, Piot No. U-27, "G’ Block, Bandra Kurla Gomplex.
18 of Section IViA) (Delais of Berhyanda Limiled (Acquirer)) on page 32 of the Letter of Offer, - : Investment Banking  Bandra (East), Mumbsai - 400 051
(i) ; : . ikl . > 1. | Issue of Public Announcement Monday, Maonday, Tel Mo +24 22 4336 0124
paragraphs 13 and 16 of Section IV(B) (Detais of Beryanda Mideo Limited) (PAC 1)) on pages 34 and -
35 raspectively of tha Latter of Offar: and {iil) paragraphs 13 and 16 of Section NV(C) (Detais of Jusmiral 26 December 2022 | 26 December 2022 Fax No.: +01 22 6713 2447
Midco Limied) on pages 37 and 38 respectively of the Letler of Offer, for further detads : 2. | Publication of the DPFS in Newspapers Monday, Monday. E:ﬁl;’g:ﬂf:ﬁr;-nf:; mﬁﬂﬂamﬂk com
10.15 The Letier of Offer has been updated to inchude detais of appointment of Andrew David Collier as a director 2 January 2023 2 January 2023 SEBII ﬁegl;ﬂritinn Hu;he;: I!r-ll%i'ﬂl]l][ll‘:lﬂ?m
on the board of directors of the Acquirer on 7 February 2023, Please refer to paragraph 19 of Section [\ViA) 3. | Last date for filing of the draft Letier of Offer with SEBI Monday, Monday, Validity Period: Permanent Registration
{Details of Berhyanda Limied [Acguirer)) on page 33 of the LoF, for further details. 5 9 January 2023 8 January 2023
10.16 The Letter of Offer has been updated with the names of the individuals {namely Mr. Vaidheesh Annaswamy, 4. | Last date for public announcament for competing Monday, Manday, .
Dr. Vetukuri Venkata Naga Kali Vara Prasada Raju and Mr. Pankaj Patwari) that have been nominated by ! offers) 23 January 2023 | 23 January 2023 Registrar to the Open Offer
the Acquirer for appointment as directors on the board of directors of the Target Company. Please refer to KFin Technologies Limited
parggraphs 10 and 12 of Section IV{A) (Defails of Berhyanda Limifed (Acquirer]] on pages 31 and 32 3. Iagsr:ﬂaﬁ mr:%?'fmflzmnrr:”t[ssrég}]hiEm ?n [hEm 11 JTUEMH:';DES 60 E?éﬂm-*- AKFINTECH Selenium, Tower B, Flat Mo- 31 and 32, Financial District,
respectively of the Letter of Offer. Paragraph 10 of Section iA) (Details of Berhyanda Limited (Acquirer)) of um'm Eﬁgr” dsn.['” EJ‘?F il i ﬁﬂf_';'hj””ﬂ iriuiery ¢ rTmERe TREREESET Nanakramguda, Serilingampally, Hyderabad,
the DP'S stands accordingly amended. : m‘"‘[’h;gmmﬁ;;m il Bt Rangareddi - 500 032, Telangana, India
10.17 The Letter of Offer has been updated to include that there is nofare no nominee(s) respectively of the PAC 1 = = - Tel No.: +91 40 6716 2222/18003034001
and PAC 2 who isfare on the board of directors of the Target Company. Please refer to: (i) paragraphs 10 6. | laenbiied Uate hursday, Friday, Fax No. + 91402343 1551
and 19 of Section V(B {Delais of Berhyanda Mideo Limifed) (PAC 1)) on pages 34 and 36 respectively of 2 February 2023 | & October, 2023 Contact Person: hr. M Mural Krishna
the Letter of Offer; and (i) paragraphs 10 and 19 of Section IV(C) (Detsils of Jusmiral Midco Limited) on 7. | Date of dispatch of the Letter of Offer 1o the Thursday, Tuesday, E-mail: suvenpharma.openoffer@kfintech.com
pages 37 and 38 respectivaly of the Latier of Offer, for further details. _ Public Sharehalders of the Target Company whose 0 February 2023 | 17 October 20237 g‘E*’;f*“' ‘?"lf::"“HE"m'E“': Tﬂggﬁ%&ﬁ%ﬂ"mm
: : i istration Number:
10.18 The Letter of Offer has been updated to inchide details of the beneficial owners of the Acquirer, PAC 1 and TIGHIIGS S DGAE TN Ly oSl - Jers: 0Lt .,,aﬁd;"gem. Permancnt Registrason
PAC 2. Please refer to: (i) paragraph 20 of Section IV(A) (Defalls of Berhyanda Limited (Acguirer]) on page Ideniified Date
33 of the Letter of Offer; (i) paragraph 18 of Section IV(B) (Defails of Berhyanda Mideo Limited) (PAC 1)) on - 8. | Last date by which a committee of independent Tuesday, Wednesday,
pages 35 and 36 of the Ledter of Offer; and (i) paragraph 18 of Secbon IV(C) {Details of Jusmirsl Midco - directors of the Target Comgpany is required to give 14 February 2023 | 18 Qctober, 2023" lssued by the Manager to the Open Offer
Limited) on page 38 of tha Letter of Offiar, for further details. : il5 recommendation |.;.I|ne Publc Sharsholders af the For and on behalf of the Acquirer and PACS
10.19 The Letter of Offer has been updated to include the updated issued and paid-up share capital of PAC 2 ie., Target Company for this Open Offer Bierhyanda Limited (Acquirer)
USD 6,50,623.27 compriging of 6,50,62,327 ordinary shares of USD 0.01 each and detalls of shareholders 9. | Last date for upward revigion of the Offer Price and/or Tussday, Wednesday, 4 , 2 :
of PAC 2. Pleass refer to paragraph 5 of Section IVC) (Detads of Jusmiral Midco Limifed) on pages 36 and - he Offer Siza 14 February 2023 | 18 October, 2023 Berhyanda Mideo Limited (PAC 1)
; : s  Saction I ; : : P = _ _ : T
o ST Dot dar s el s e T T e 10. | Drate of publication of Open Offer opening public Wednesday, Thursday, Jusmiral Midco Limiled (PAC 2)
| g ' : announcement, in the Newspapers in which the 15 February 2023 18 October, 2023
10.20 The Letter of Offer haz been updated to include that the shares held and all the rights and inferests of PAC 2 . DFS has been published
in Jusmiral Holdings Limited {subsidiary of PAC 2) that are pledged in favour of a securily agent as a | ; = : -
security for & credit faciity granted fo Jusmiral Holdings Limited have no impact on the obligation to 11. | Date of commencement of the Tendering Period 6 F'ﬂLursda;, Fn-:;ag,r, . Place: Cyprus
complete to the Open Offer. Please refer to paragraph 21 of Section IVIC) (Detais of Jusmiral Midco - 16 February 2023 | 20 October, 2023 Date 18 Oclober 2023

Paragraph 7 of Section I(B) (Details of Barfiyanda Midco Limited (PAC 1)) and paragraph 7 of Section I[C) 11

(| Details of Jusmiral Mideo Limited (PAC 2) of the DPS stands accordingly amended,

The Letter of Offer has been updated to include that the Acquirer, PAC 1, PAC 2, Advent International GPE
[¥ Funds, Advent Intemational GPE X Funds, Al LP and AIC Parenl. Inc. have not been prohibited by any

Limited) an page 40 of the LoF, for further details.

Revised schedule of activities:

Part VIl {Tertative Schedule of Activly) of the Detailed Public $tatement has been amended and the revised -
schedule of activities peraining o the Open Offer is set out below: :

13.

in respect of the Open Odffer.

This Pre-Cifer Adverlisement cum Comgendum i expected fo be awailable on SEBlI's website
www.sebigoving.
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